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carefully perused the depositions of these witnesses ; but we find
that they are of too vague a character to enable usto say with
any certainty that the plaintiffs are, or have been, in possession
of any particular articles which are liable to partition, or, if such
articles exist, to determine their nature and value. It is clear
that, until the present suit was brought, the ‘defendant never
thought of claiming a share in the moveable property in the
hands of the plaintiffs; and it is not likely that he would have
acquiesced, from Venkatrav’s death in 1863 until this suib was

“bronght in 1872, in such a very unequal apportionment of the

family jewels, &c., as he now alleges to have been made. On the
whole, therefore, we are of opinion that the Subordinate Judge
properly declined to make a decree in regard to the moveable
property in favour of either party. '

We amend the decree of the Subordinate Judge, and direct thmt
the defendant do deliver to the plaintiffs two-thirds of the pro-
perty in the village ofiKéLmeri which is mentioned in the plaint,
and that the plaintiffs do deliver to the defendant one-third
of the house and other property at Poona mentioned in the plaint.
The rest of the plaintiffs’ claim is, for the reasons stated in this
judgment, disallowed.

The plaintiffs must bear all costs throughout.

Decree varied.

APPELLATE CIVIL.

Before Mr. Justice Kemball and My Justico Pinhey.

~ BAPUJI LAKSEM_AN (ORIGINAL PLAINTIFF), APPELLANT, v. PANDU-
RANG AND ANOTHER (ORIGINAL DEFENDANTS), RESPONDENTS. ¥

Hindu law—Inheritance—Divesting—Son of excluded person—Deaf and dumb
Sfrom birth,

One Bapuji, a Hindu, died, leaving him sufviving Lakshman, his undivided son;
born deaf and dumb and the defendant, Pandurang, his (Bapuji’s) brother’s son
Lakshman being disqualified from inheriting, the defendant, Pandurang, at Bapuji’s;
death succeeded to the entire family estate, and subsequently sold a part of it.
Lakshman subsequently married and had a son, the plaintiff, who sued to recover -
his half share in a certain’ village.

* Second Appeal, No, 217 of 1881,
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Held, that, according to Hindu law obtaining in Western India, the family estate
vested in the defendant, P?mdumng,‘at the death of Bapuji to the exclusion of his
deaf and dum}o gon; and the subsequent birth of the plaintiff did not divest
the defendant of the inheritance which had solely vesied in him.

Kalidas Das and others v. Erishna Chandra Das (1) followed.

Tars was a second appeal from the decision of C. E. G-
Crawford, Assistant Judge of Thana, reversing the decree of the
" Subordinate Judge of Mahad.
~ The facts proved or admitted, in so far as they are material,

are as follows :(— T

- One Bapuji, the grandfather of the plammﬁ, and his nephew,
Pandurang, the defendant Ramchand’s father, were members of
an undivided family. Bapuji had a son named Lakshman, who
was deaf and dumb from birth, and, therefore, according to Hindu
law, disqualified from inheritance and entitledjonly to main-
tenance. Bapuji died, and Pandurang inherited the whole of the
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property, and his son sold someof it to his co-defendant. The '

dlsqualxﬁed son,. Lakshman, subsequently married and had ason,
the plaintiff, who brought this suit to recover his half share of
the khoti village of Varangi in taluka Mahad of the Thana
District. . :

- The defendant, Pandurang, did not appear to defend the
suit. His vendec appeared and answered, among other thmgs
that his vendor became sole owner of the family property at the
death of the plaintif’s grandfather, Bapuji. The inheritance
having then vested in his father, the subsequent birth of the
" plaintiff did not divest him of it. Pandurang, therefore, had
_full authority to sell. The Subordinate Judge awarded the
plaintiff’s claim. The Assistant Judge rejected it.  The plaintiff
appealed to the High Court.

Hon. V. N. Mandlil; for the appellant —The Judge was not
right in finding that the plaintiff was born after the death
of his grandfather. [Krmparn, J.—That isa finding of fact,
and this Court is bound by it.] The defendant has admitted
that the father of the plaintiff, although deaf and dumb, was in
a position to effect partition, and did, in fact, effect partition and
he is estopped from saying otherwise. The defendant’s father,

(1) 2B.L.R.F. B,, 100, 11 Cale. W, B. Appeals from Orig. Jur. 11,
B 696-—7
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as manager and senior male member of the family, must have
been instrumental in gettmg the plaintif’s father married, and
he is, therefore, equally estopped from saying that the son born
of the marriage should not inherit. Hindu law does not recog-
nize the doctrine of vesting and divesting, and, according to the
doctrines prevalent in  Western India, the plaintiff is entitled
to succeed. The District Court has rested its decision upon the
case of Kalidas Das v. Krishna Chandra Das'l); but thisis a
Bengal case, decided according to the doctrines of the Dayabhaga,
the paramount authority on Hindu law in Bengal: (Burnell’s
Dayabhaga 13). The text of Manu, which excludes disqualified .
persons from inheritance, is as follows : ¢ BEunnchs, and ouf,
casts, persons born blind, or deaf, madmen,-idiots, the dumb, and .
such as have lost the use of a limb, are excluded from a share
of the heritage”(2). But the son of a disqualified persom, if
he be free from disqualifying defects, is capable of inheriting :
(Vivad Chintamani by Prosonno Coomar Tagore, pp. 244, 245,

. 246 and 247). The power of the son, the grandson, and the

great-grandson to claim division exists in the case of an undi-
vided family, and it is only when the proper occasion arises for
a division that a capacity is oxercised: Vyavahar Mayukh,
ch. 4, sec. 1(3). Yajnavalkya says: “ An impotent person, an
outcast and  his issme; one lame, a madman, an idiot, a
blind man, and a person afflicted with an incurable diseases
as well as others.(similarly disqualified) must be maintained,
excluding them, however, from participation”(#). This passage
must be construed to mean that the share of an excluded person

will remain unallotted or held as it were in abeyance, and will
not pass to the other heirs.  There is no provision that the

- son who is to be capable of inheriting is to be born within the

life-time of the ancestor as heir of whom he will take. If the

disqualification of the excluded person be removed even after

partition, notwithstanding such partition, a share must be given

to him : Vyavahar Mayukh, ch. iv, sec. xi, para. 2(5). See also

Mitakshara, ch.ii, sec.9, para. 9(6). Narada also enjoins similarly
(Y 2Beng. L. R, F. B, 103. (4) Stokes H. I.. Books 107.

(2) Manu, ch. ix, v. 201, ’ (5) Stokes H. L. Books 107.
(3) Stokes H. L. Books 42 ¢f seq.  (6) Stokes H. I, Books 110.
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in favour of the inheritance of  disqualified persons(1). See also
West and Buhler, 2bd ed., pp. 71 and 272(2); Macnaghten’s
Principles and Precedents of Hindu Law (8rd ed.), page 130().
See also the judgment of Norman, J., in the Bengal case. The

general rule is that a son, grandson, and a great-grandson sue- -

ceed to the father, grandfather, and great-grandfather from the
moment of birth, and, unless some exceptional rule excludes
them, they must be held entitled to succeed. According to the
doctrine of the Mitakshara, which is of paramount authority in
Western India (except Gujarat), birth is the one thing which
gives to- the son, the grandson, and the great-grandson, his
right to inherit. That is not so in Bengal, where a Hindun can do
what he likes with his property. The Bengal case, therefore,
is no authority in Bombay.

Ganesh Ramchandra Kirloskar as amicus curie for the
respondent.—The case of Kulidas Das v. Krishna Chandra Das
and that of Pareshmant Dasi v. Dinanath Das (%) are conclu-

. sive on the questionraised. The authorities which Sir Barnes

Peacock cites in support of his decision in the former case apply
to Bombay as well as Bengal. The Dayabhaga is undoubtedly

of paramount authority in Bengal and the Mitakshara in
Bombay ; but on this point they both agree. Itisa principle of

universal law that the heir must be living (in the womb or
otherwise) at the death of the propositus. According to Hindu
law, heritage is defined to be wealth in which property depend-
ent on relation to the propositus, arises on his death. When

*inheritance descends from father to son or grandfatherto grandson

and soon, it is apratibandk or unobstructed. It extinguishes
property in the -last owner when his heir or -heirs succeed:
Mitakshara, ¢h, 1,sce. 1(5). There isatext of Gautama (6) which
says : ““ Anidiot and an eunuch must be supplied with food
‘and raiment, but the offspring of an idiot may claim a share” ;
vand the commentary upon it runs thus : ““ From the use of this
term, clai‘m, it must be understood as made .evident, that, if he
is the heir, on the death of the paternal grandfather, then only

(1) Stoke’s H. I.. Books 457. (4 1 Beng. L. R, A.C, 117.
(2) Morley’s Digest 1338. (5) Stoke’s H. L, Books, 364 and 365.
(3) 2 Colebrooke’s Hindu Law, 425. (6) 2 Colebrooke’s H. L. 439.
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shall he take a share. ” The great canon of succession which
applics to others than soms, grandsons, and great-grandsons,
illustrates and supports the proposition that the heir must be
living at the time of the death of the person to whom the
heir succeeds. The rules as to the succession of brothers (1)
and of bandhus(2) also support it. The Hindu law does not,
in so many words, recognize the doctrine of vesting and divesting,

but some of its rules undoubtedly tacitly recognize it. Ior

instance, the rule propounded by Manu, that o son, born after a
division, shall alone take the paternal wealth (3) and the rules
which follow it (*). There is ulso the case of the adulterous
woman. Adaltery is a disqualifying defect, but when an inher-
itance is once vested in a woman, her subsequent adultery does
not divesther of it(5)," Lastly, there is the case of an adoption.
The result of the authoritics would, therefore, seem to be that if
this incapable son should have ason born afterwards, that son, if
capable, would stand in his father’s place, and inherit that property
which his father would have inherited,f capable, if the son be
in existence at the time of his grandfather’s death, and not4
otherwise.

Krusarn, § .—The case before us may be shortly stated as
follows :— - , ,

Pandurang Dadaji, the father of defendant No. 2, and ono
Bapuji were the joint proprictors of a family estate. Bapuji
died, leaving him surviving, one socn Lakshman, born deaf and
dumb, and his co-parcener Pandurang aforesaid ; and, some time
subsequent to Bapuji’s death, Lakshman had a son, the minor.
plaintiff, who was born without any disqualifying defects,

This suit was brought on tllle'pla,intiﬁ'ﬁ’s behalf to recover, in
right of inheritance, certain of the admittedly ancestral property,
and the Assistant Judge, upon the facts above stated, which
we must take as conclusively proved, held, on the aubhorityi
of Kalidas Das and others v. Krishna Chandra Das(®6) decided'
by the Full Bench of the Bengal High Court, that, on the death’
of Bapuji, Pandurang became absolute owner of the family estate,

(1) Stoke’s H. L. Books, 445. (4) Stoke’s H. L. Books, 445.

(2) Ibid. 449, ) (5) West and Buhler, pp: 49 and 282.
(8) Ibid. 394, - (6) 2 Beng. L. R., F. B, Rulings 103,
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_ Lakshman being excluded by Ifindu law from inheriting, and
that the property heving once vested in Pandurang could not be
divested in favour of the son subsequently born to Lakshman.

tis not pretended that the plaintiff was begotten and in the
womb at the time of his grandfather’s death, and it is, moreover,
admitted in argument to be settled law in this Presidency that a
congenital defect, such as Lakshman’s, excludes from inheritance,
and that the son of an excluded persou, if free from disqualify-
ing defects himself, is entitled under ordinary circumstances to
inherit. The case, however, attempted to be made in appeal is
that the Full Bench decision relied on by the Assistant Judge,
though containing good law as regards Bengal, is opposed to the
Hindu law as administered on this side of India, and in, the
course of the argnment various texts were cited from the Hindu
law books, some of authority here and others applicable to
Bengal alone. Admittedly not one”of the books refer®d to lays
down anything with respect to the rights of inheritance of after-
born qualified sons of excluded persons where an estate has
already vested in a member of the family by right of survi-
vorship, and the argument which the learned pleader for the
appellant wished to found on one text relating to the rights of
faultless sons of disqualified persons born after partition (the

only case cited in which any analogy was possible) was pressed

- upon the Bengal Full Bench, and was fully considered and
“disposed of upon authorities clearly applicable to this side of
India, A rule, according to the view of Vidnyanesvaracharya,

‘“ought to be restricted (in its effects) by virtue of a-text only
that admits of no other explanation (i. e., no explanation that
brings it into harmony with the first).”— Vide West and Buhler,
page 517, para, 28. We think that the judgment of the learned
‘Chief Justice of Bengal proceeds upon principles common alike’
' to this Presidency and to Bengal. We must take it that, on the
death of plaintiff’s grandfather, Pandurang became sole proprietor,
and that the estate of Pandurang having once vested in posses--
sion could not be defeated and divested by the subsequent birth
of plaintiff, and holding as we do that the law in these respects
is the same here as in Bengal, we shall follow the rulings of the
Bengal High Court. We say rulings, &s prior to the Full Bench
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1832 ruling there had been a similar decision by a Division Beneh,

T Bavasr  Paveshmani Das v. Dinanath Das(V), though the judgment was
exceedmﬂly short. ‘

'We are indebted to Mr. Kirloskar, who obligingly argued thL

case for the rospondent who was not represented here.

k?
{
Paxpuraxc.

We affirm the decree of the lower Court.
_ Decree affirmed.
(1)1 Beng. L. R, A. ¢, 117,

APPELLATE CRIMINAL.

" Before Mr. Justice Kemball and Mr. Justice Pinhey.
EMPRESS ». MAGANLAL.*

Jurisdiction—Offence in foreign territory—Extradition—Acts XXI of 1879
and XI of 1872—Native Indian subject.

June 29, )

A Native Indian subject of Her Majosty committed an offence (viz., theft in
B dwelling-house,) in the territory of a Native State in alliance with Her Majestys
and was discovered in the territory of another Native State in alliance with Her
Majesty, and from there brought down or came of his own accord to Ahmedabad,
A certificate was granted by the Political Agens that the offence ought, in his
opinion, to be inquired into in' British India. At Ahmedabad a preliminary‘
inquiry was held by a Magistrate, who committed the accused for trial by the
Court of Session.

‘ Held that the Session Court at Ahmedabad was competent to try the offence
committed in foreign territory as if it had been committed in the Ahmedabad

District under section 9 of the Foreign Jurisdiction and.Extradition Act XXI - -

of 1879, for when the accused was brought from foreign territory to Ahmedabad
he was “found” at a place in British lvdia within the meaning of the section:.
The expression “ was £ und” used in this section must be taken to mean not
where a person is discovered, but where he ig actually present. ’

Trrs was an appeal against a sentence modified, under sec-
tion 18 of the Code of Criminal Procedure (X of 1872),. by
S. H. Phillpotts, Session Judge of Ahmedabad.

The accused Maganlal was arrested without warrant by a

- member of the Ahmedabad District Police at the village of
Kharedi, in the Native State of Sirohi, Raqutana Agency, on a

* Appeal Ne. 78 of 1882,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 

